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Judgement

1. The relief sought for by the petitioners in the two Writ Petitions is for a
direction to the respondents for grant of the revised pay scale payable to the

petitioners with effect from 01/01/1986 though the respondents make a
statement that the petitioners have been provided with the benefit of periodical

revision of pay.

2. The contention of the counsel for the petitioners is that the issue involved in
the instant case stands squarely covered by the decision of this Court in

the case of Abhay Ram Yadu & Ors. v. State of Chhattisgarh (WPS No.
2307/2005 decided on 19/03/2010) .

3. The counsel for the petitioners submits that, the petitioners had preferred a
representation which has been rejected by the respondent No.3 on

11/04/2012â?"Annexure-P/6. The reason for rejection of the representation as is
reflected from the order dated 11/04/2012 is that, the petitioners not

being a party to the Writ Petition 2307/2005 and since the petitioners were not
one among the petitioners therein, their claim has been rejected.
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4. This court has no hesitation in holding that, the order Annexure-P/6 dated
11/04/2012 is bad in law for the reason that, once when the High Court in

a Writ Petition passes an order granting certain benefits or certain directions to
be complied with, the respondents authorities are duty bound rather

incumbent to grant similar benefits to all similarly placed persons instead of
forcing the similarly placed persons also to approach the Court of law.

5. In the instant case, if the petitioners are identically placed and at par with the
petitioners in WPS 2307/2005 decided by the High Court on

19/03/2010 and if the petitioners therein have been granted the benefit as per
the directions of this Court, there is no reason why the petitioners in the

instant Writ Petitions also should not be entitled for similar benefits. The
judgment so decided by this Court on 19/03/2010 in the case of Abhay Ram

Yadu (Supra) has to be considered as a judgment passed in rem and not as a
judgment passed in persona.

6. The impugned order Annexure-P/6 thus is held to be bad in law and it is
directed that the respondent No.3 shall forthwith consider the case of the

petitioners and subject to verification whether the petitioners are similarly placed
like the petitioners in WPS No. 2307/2005 decided on 19/03/2010, the

case of the petitioners should also be processed and similar reliefs/orders should
be granted/passed in the case of the petitioners as well.

7. The Writ Petition accordingly stands allowed and disposed off.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ambika-prasad-sharma-appellant-… Page 2 of 2


